


HIGH COURT OF JHARKHAND, RANCHI 

Covid Protocol for the Officers and Staff of the High Court of Jharkhand 

1. Protocol in respect of In-House Staff deputed at the residence of Hon'ble Judges:

(a)  All  the Staff  deputed at  the residence of  Hon'ble  Judges of  the High Court  of  Jharkhand for

performing In-House works viz. House keeping, pantry etc. shall wear 3 layer mask, face shield &

Gloves to be provided by the Court establishment. 

(b) In-House Staff shall keep spray sanitizers, to be provided by the Court establishment, with them at

all point of time for use.

(c) In-House Staff shall neither leave the premises in any case during the working hours nor come into

contact with outsiders including Out-House staff deputed at the residence except under orders of the

Hon'ble judge.

(d) In-House Staff shall keep one or two set of cloths and mask at the residence for use while working

inside the house which shall be washed by them everyday before they leave after the completion of

their work. The apparel and mask in which the Staff arrives at the residence shall not be allowed

inside the residence.

(e)  In-House Staff shall keep one pair of washable sleeper for their use during in-house work. Such 

sleeper shall be washed with bleaching solution kept at a conspicuous place in the residence.

(f) The Staff visiting the market for purchase of household items shall wear reusable PPE kit or Rain 

Coat and face-shield which shall be sanitized per visit. Preferably, one staff should be designated for 

such shopping.

(g)  At all times,  In-House Staff shall maintain a distance of minimum of two meters with each other 

and shall wear face mask.

(h)  In-House Staff shall regularly clean their hands.



(i)  In-House Staff shall not touch their own clothes, mobile etc as far as possible.

(j)  In-House Staff shall not touch door knobs, chair, sofa etc, as far as possible. 

(k)  In-House Staff shall regularly clean the door knobs with disinfectant. 

(l) In kitchen also, two persons shall maintain safe distance.

(m) While serving food,  In-House Staff shall stand away.

             (n) While taking tea, coffee or meal, two persons should not sit close to each other.

            (o)  In-House Staff shall maintain all protocols.

2. Protocol in respect of Out-House Staff deputed at the residence of Hon'ble Judges:

(a)  All  the Staff  deputed at  the residence of  Hon'ble  Judges of  the High Court  of  Jharkhand for

performing Out-House works viz. Gardening, brooming the floor etc. including driver shall wear 3 layer

mask, face shield & Gloves to be provided by the Court establishment. 

(b) Out-House Staff shall keep spray sanitizers, to be provided by the Court establishment, with them

at all point of time for use.

(c) Out-House Staff shall neither leave the premises in any case during the working hours nor come

into contact with outsiders including In-House staff deputed at the residence except under orders of

the Hon'ble judge. Out-House staff shall, as far as practicable, not enter the house.

(d) Out-House Staff shall keep one or two set of cloths at the residence for use while working inside

the premises which shall be washed by them everyday before they leave after the completion of their

work. 

(e)  At all times,  Out -House Staff shall maintain a distance of minimum of two meters with each other.

(f)  Out-House Staff shall regularly clean their hands.

(g)  Out-House Staff shall not touch their own clothes, mobile etc as far as possible.

(h)  Out-House Staff shall not touch door knobs etc, as far as possible. 

(i)  Out-House Staff shall regularly clean the door knobs with disinfectant. 



             (j) While taking tea, coffee or meal, two persons should not sit close to each other.

            (k)  Out-House Staff shall maintain all protocols.

3. Protocol in respect of Security Guards at the residence of Hon'ble Judges:

(a) All the Security Guards deputed at the residence of Hon'ble Judges of the High Court of Jharkhand

shall wear 3 layer mask, face shield & Gloves to be provided by the Court establishment. 

(b) Security Guards shall keep spray sanitizers, to be provided by the Court establishment, with them

at all point of time for use.

(c)  Security Guards shall neither leave the premises nor come into contact with any outsider including

in-house Staff deputed at the residence or Guards/staff deputed at the residence of other Hon'ble

Judges except under orders of the Hon'ble Judge. Security Post and the barracks shall be sanitized by

the guards regularly.

  (d) The Security Guard(s) in need of any household article(s) shall inform the authorised person for 

such requirement.

(e) House-Keeping Staff  shall  not congregate near the barracks of Home Guards as well  as the  

Security Post.

(f) Security Guards shall measure the temperature of all the persons entering the campus using the 

thermal gun.

(g) In case any house-guard proceeds on leave, in that case the guard concerned shall observe a  

mandatory quarantine period of 14 days at the designated Isolation-Centre.

4. Protocol  in  respect  of  Visitors:  Entry  of  visitors  other  than  registry  members  shall  strictly  be

prohibited inside the residence except under the orders of the Hon'ble Judge. If it is necessary to allow

any one to enter the house, proper hand and foot sanitization of that person shall be ensured.

5. Protocol in respect of Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior
P.A./ P.A:

(a) Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior P.A./ P.A shall go 



inside the residence of the Hon'ble Judge only after being permitted by the Hon'ble Judge, otherwise 

Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior P.A./ P.A shall join the 

virtual Court room from their workplace or home or as directed by the Hon'ble Judge.

(b) The Senior Secretary / Secretary / Court Master / Assistant Court  Master /  Senior P.A./  P.A.  

attached to each Honb'e Judge shall  maintain all  safety protocols including wearing of mask and  

gloves and mainteanance of social distancing of minimum 8 ft. from each other at all point of time. The

Senior Secretary/Secretary attached to each Hon'ble Judges shall submit a compliance report in  

writing to  the Registrar  (Establishment)  on day to  day basis  regarding maintenance of  protocols  

amongst them through Whatsapp message on +919431101468.

(c) The Hon'ble Judges may opt to record the dictation of Orders and Judgemments by using 'Dicta' or

any other “voice recorder application” and  shall send the same electronically i.e. through e-mail or  

whatsapp to the Senior Secretary / Secretary / Senior P.A. / P.A. concerned for typing. The typed copy

(editable form) shall be sent to the Hon'ble Judge in pen-drive or e-mail for correction. The Hon'ble 

Judges may, at their lordships' option, make corrections, take print out and sign it. The hard copy of 

the same shall be sent to the Senior Secretary / Secretary / Senior P.A. / P.A. which shall be opened 

after two days only. 

(d) The Joint Registrar (L & C) shall prepare the cause-list in such a way that the case files of listed 

matters are sent at the residential office of the Hon'ble Judges at least two days in advance.

(e) If directed at the option of the Hon'ble Judge, only one I.T. Technician shall remain present in the 

residential chamber of the Hon'ble Judge at the time of virtual hearing of matters.

6. Protocol in respect of ACOs: 

(1) ACOs shall take instructions from the respective Hon'ble Judges from time to time regarding any 

requirement of the Hon'ble Judges. They shall wear 3 layer mask, face shield & Gloves and keep  

spray sanitizers, to be provided by the Court establishment, with them at all point of time for use.  

ACOs shall be in full-sleves shirt while attending the Hon'ble Judge.

(2) ACOs shall explain the protocols relating to 'In-House Staff' and 'Out-House Staff' as mentioned 

above to all the Class-IV Staff deputed at the residence of the respective Hon'ble Judges with whom 

they are attached.

(3) The ACOs shall monitor the strict compliance of the protocols by all the Class-IV staff deputed at  



the residence of Hon'ble Judges on day to day basis. He shall forthwith report to the Court Officer  

regarding non-complaince thereof.

7.  Protocol in respect of Law Researchers: Law Researchers shall take instructions from the respective  

Hon'ble Judge from time to time regarding their assignment and they shall work from home till further 

orders or as directed by the Hon'ble Judge with whom they are attached.

8.  Protocol in respect of Dispensary of High Court: The Dispensary situated inside the Court premises  

shall be equipped with 10 oxygen cylinders, one ventilator equipped bed, Oxymeter, Thermal Gun and

other required medicines for any emergent need. Telephone number of Doctors shall be printed and 

affixed at a conspicuous place and shall be made available to all the Hon'ble Judges, Officers and 

Staff. The State Government be requested to provide a 24 x 7 helpline number which shall be made 

available to all the Hon'ble Judges, Officers and Staff of this Court.

9. Protocol relating to leave:

(a) Any Officer or Staff applying for leave/permission to visit any place shall inform the Officer granting 

his or her leave/permission, the place and duration of visit in writing. Such Officer/ Staff shall observe 

a 15 days quarantine period on his/her arrival to home and shall undergo mandatory Covid test.

(b) Staff in roster duty shall not leave Ranchi nor shall make any casual visit to any place outside  

Ranchi.

(c) In case he/she develops any symptoms of Covid then he/she shall undergo two tests regarding the

same on regular interval adviced by the Doctor.

10. General Guidelines:

(A) The Officer/Staff of the High Court shall inform (a) the Registrar General in case of Officers above 

the rank of Section Officer, (b) the Registrar (Establishment) in case of Section Officers/Assistants and

(c) the Court Officer in case of class -IV employees regarding visit and stay place of any friend and/or 

relative to their home in writing.

(B) The Court Officer shall ensure the disposal of medical wastes including used masks and gloves in 

the High Court as well as at the residence of the Hon'ble Judges as per the standard protocol and 

guidelines issued by the Governement in this regard. 

(C) No officer/staff shall visit the residential office of the Hon'ble Judges in connection with virtual  



hearing of the matters except under orders of the Hon'ble Judge concerned.

(D)  No Staff shall visit the residence of the Hon'ble Judges without seeking prior permission.

(E) Any Officer/Staff suspecting the Corona Virus disease shall at once follow the detailed guideline 

mentioned in Annexure-A.

(F) In the event of tracing of any corona positive officer/staff or Security Guard of the High Court, the 

detailed guideline mentioned in Annexure-A in this regard shall be followed.

11. Health & Hygiene Protocol:

(a) The Assistant Registrars of all the sections shall create a Whatsapp group of Section Officers,  

Assistants and IV grade staff of their respective sections. Every individual member of the group shall 

upload his General Health Report on day to day basis on the group which shall be placed before the 

Registrar (Establishment).

(b) If the Officer/staff has no health issues then he shall simply update “No Health Issues” on the  

Whatsapp group. Officer/Staff having any health complications shall immediatly follow the protocol  

mentioned in these guidelines and shall forthwith upload the medical prescription or report on the  

Whatsapp group so created.

(c) The Assistant Registrar of each section shall also place before the Registrar General, the list of 

officers and staff who are on leave / headquarter leave permission mentioning therein the purpose / 

duration / place of visit (if any) on day to day basis.

(d)  All  the staff  visiting the residential  chamber of the Hon'ble Judges shall  intimate daily  to the  

Registrar General or the Assistant Registrar (Protocol) regarding the person(s) they have met during 

the course of the day.

(e) A 24 x 7 health line emergency phone number to be provided to all.

(f) No post facto leave shall be sanctioned.

12. Functioning of the Hon'ble Court in Administrative side:

With a view to avoid continuous exposure and to minimize human contact considering the Covid  



pandemic crisis, the approval of the Hon'ble Chairman and Members of various Committees of the 

High Court may, for the time being, be obtained through email unless specifically directed, in relation 

to any Proposal or Resolution of the Committee concerned  which shall be noted on the Minutes of  

Proceedings by the Registrar concerned and it shall be sufficient for the purpose. The print out of the 

approval of Hon'ble Chairman and Members of the Committees through mail shall form part of the 

minute.

13. Protocol for Registry and Sections:

(a) The Section Officer of each section shall be responsible for maintenance of all safety protocols  

including wearing of mask and gloves and mainteanance of social distancing of minimum 8  ft.  from  

each other at all point of time. The Section Officer shall submit a compliance report in writing to the 

Assistant Registrar of the concerned Section at the end of each working day. The Assistant Registrars

shall report to the Registrar (Establishment) on day to day basis regarding maintenance or failure of 

protocols in the respective Sections through Whatsapp message on +919431101468.

(b) The Staff on duty shall report at the Gate Number-3 of the High Court at least half an hour before 

the scheduled time. One Senior Registrar on duty shall supervise the entry of the officers and Staff in 

order to ensure that proper protocol is maintained.

(c) The Staff shall keep their mobile location 'ON' in mobile phone so that random monitoring of their 

location can be done. The Staff shall forthwith share his current location on Whatsapp as and when 

required by the High Court.

(d) Registry shall work on 'Weekly-Roster' to ensure that the second-line Officers may be called on 

duty in case of emergency. The Registrar General shall remain on duty on each working day. The 

Weekly-Roster shall be prepared in such a way that in a week, two Officers in the cadre of Registrar 

including the Registrar General, two  Officers  in  the  cadre  of  Joint  Registrar  and  one  Assistant  

Registrar (Judicial) remain on duty.

(e) The Staff can work in shift subject to prior approval by the Hon'ble Chief Justice.

(f) The Court Officer shall explain the protocols to all the Class-IV employees of the High Court so 

far as applicable to them. 

(g)  The Court Officer  shall  monitor  the strict  compliance of the protocols by Class-IV employees  



posted in the High Court premises on day to day basis. He shall forthwith report to the Registrar  

(Establishment) regarding non-complaince thereof.

14.  HOW TO WEAR MASKS AND GLOVES:

1. Roll your sleeves. 

2. Put sanitizer on your palm and apply uniformly on your hand, uptil l6”above the palm.

3. Wait for sanitizer to dry. 

4. Take one hand glove at a time,blow air in the glove and then slowly pull the glove in the hand. 

5. Again put sanitizer on your hand, wait for the sanitizer to dry.

6. Put mask / face shield on your face. 

7 Follow Picture instructions how to wear mask. 

Precautions--

1. At the start, before using sanitizer,you must ensure that your hands are clean and if possible, wash 

your hands immediately before start of the procedure.

 2. Never pull the gloves forcefully.

3. Never wear torn gloves. 

4. While wearing gloves,do not touch doork nobs,bath knobs or like things which may be used by 

several persons. 

5. If engaged in carrying files etc several times,change the gloves after two three hours.

15.  HOW TO REMOVE MASKS AND GLOVES:

1. Put sanitizer on your hands, gloves on, and apply uniformly on the hand. 

2. Wait for sanitizer to dry. 

3. Remove the gloves slowly.

4. Dispose off gloves in a safe bin 

5. Again put sanitizer on your hands and apply uniformly uptil 6” above the palm.

6. Remove mask and throw in a safe bin 

7. Put sanitizer on hand and apply uniformly, uptill 6” above the palm. 

16. HINDI TRANSLATION OF THE PROCEDURE WITH PICTORAL SIGNS SHOULD BE PASTED AT ALL  

CONSPICUOUS PLACES IN THE HIGH COURT PREMISES. (as per Annexure-B) 



Annexure-A

1. All the Officers/ Staff of the High Court of Jharkhand will keep monitoring their health. Any Officer/ 

Staff having any one of the following complications:

  

 i. Difficulty in breathing, 

ii. Dip in oxygen saturation (SpO2 < 95%) 

iii. Persistent pain/pressure in the chest, 

iv. Mental confusion or inability to arouse, 

v. Slurred speech/seizures,

vi. Weakness or numbness in any limb or face, 

vii. Developing bluish discolorations of lips/face, 

viii. High Fever

shall immediatly report the same to (a) the Registrar General in case of Officers above the rank of  

Section Officer, (b) the Registrar (Establishment) in case of Section Officers/Assistants and (c) the  

Court Officer in case of class -IV employees.

2.. The Officers/ Staff of the High Court of Jharkhand having any of the symptoms refrred to above shall 

seek immediate follow up/medical attention if sign or symptom develops. These could include:

i.  Self-isoltaion/ Home Quarantine if  Such case should has the requisite facility at his/her  

residence for self-isolation and also for quarantining the family contacts. The patient shall agree to  

monitor his health and regularly inform his health status to the District Surveillance Officer, who will  

facilitate further follow up by the surveillance teams.

ii. Seek Medical Advice

ii. Covid Test

3. If the Officer/ Staff is tested Corona Positive (+ve) then he shall follow up the Covid Protocol without 

delay under the supervision of Doctor.The Registrar General, the Registrar (Establishment) or the  

Court Officer, as the case may be, shall inform the Civil Surgeon and Officer assigned/designated for 

contact tracing so that all family members and close contacts may be monitored and tested as per 

protocol by the field staff. The Patient/Suspect shall undergo repeat test for Covid on 6 th and 14th day 



from first report. In-House contact tracing shall be done by the Court Officer.

4. Instructions for the patient:

1. Patient should at all times use triple layer medical mask. Discard mask after 8 hours of use 

or earlier if they become wet or visibly soiled. 

2. Mask should be discarded only after disinfecting it with 1% Sodium Hypo-chlorite.

3. Patient must stay in the identified room and away from other people in home, especially 

elderlies and those with co-morbid conditions like hypertension, cardiovascular disease, renal 

disease etc. 

4. Patient must take rest and drink lot of fluids to maintain adequate hydration 

5. Follow respiratory etiquettes all the time.

 6. Hands must be washed often with soap and water for at least 40 seconds or clean with 

alcohol based sanitizer. 

7. Don’t share personal items with other people.

 8. Clean surfaces in the room that are touched often (tabletops, door knobs, handles, etc) 

with 1% hypochlorite solution.

 9. The patient must strictly follow the physician’s instructions and medication advice. 

10. The patient will self-monitor his/her health with daily temperature monitoring and report 

promptly if develops any deterioration of symptom. 

5. Instructions for care-givers:

1. Mask: 

1.1 The caregiver should wear a triple layer medical mask appropriately when in the same 

room with the ill person. 



1.2 Front portion of the mask should not be touched or handled during use.

1.3 If the mask gets wet or dirty with secretions, it must be changed immediately.

1.4 Discard the mask after use and perform hand hygiene after disposal of the mask.

1.5 He/she should avoid touching own face, nose or mouth. 

2. Hand hygiene

2.1 Hand hygiene must be ensured following contact with ill person or his immediate 

environment. 

2.2 Hand hygiene should also be practiced before and after preparing food, before eating, 

after using the toilet, and whenever hands look dirty.

 2.3 Use soap and water for hand washing at least for 40 seconds. Alcohol-based hand rub 

can be used, if hands are not visibly soiled. 

2.4 After using soap and water, use of disposable paper towels to dry hands is desirable. If not

available, use dedicated clean cloth towels and replace them when they become wet.

2.5 Perform hand hygiene before and after removing gloves. 

3. Exposure to patient/patient’s environment 

3.1 Avoid direct contact with body fluids of the patient, particularly oral or respiratory 

secretions. Use disposable gloves while handling the patient. 

3.2 Avoid exposure to potentially contaminated items in his immediate environment (e.g. avoid

sharing cigarettes, eating utensils, dishes, drinks, used towels or bed linen).  

'

3.3 Food must be provided to the patient in his room 

3.4 Utensils and dishes used by the patient should be cleaned with soap/detergent and water 



wearing gloves. The utensils and dishes may be re-used. Clean hands after taking off gloves 

or handling used items.

3.5 Use triple layer medical mask and disposable gloves while cleaning or handling surfaces, 

clothing or linen used by the patient. 

3.6 Perform hand hygiene before and after removing gloves.

3.7 The waste (masks, disposable items, food packets etc.) should be disposed of as per 

CPCB guidelines (available at: http://www.cpcbenvis.nic.in/pdf/BMW-GUIDELINES- 

COVID_1.pdf).

6. Measures to be taken on occurrence of case(s): 

Despite taking the above measures, the occurrence of cases among the employees working in

the office cannot be ruled out. The following measures will be taken in such circumstances: 

6.1. When one or few person(s) who share a room/close office space is/are found to be 

suffering from symptoms suggestive of COVID-19: 

6.1.1. Report to the Registrar General / the Registrar (Establishment) / Assistant Registrar 

(Protocol)/ Court Officer. 

6.1.2. A risk assessment will be undertaken by the designated public health authority (district 

RRT/treating physician) and accordingly further advice shall be made regarding management 

of case, his/her contacts and need for disinfection. 

6.1.3. The suspect case if reporting very mild / mild symptoms on assessment by the health 

authorities would be placed under home isolation, subject to fulfilment of criteria laid down in 

MoHFW guidelines available at:           

(https://www.mohfw.gov.in/pdf/RevisedguidelinesforHomeIsolationofverymildpresymptomaticCOVID19cases10May2020.pdf) 

6.1.4. Suspect case, if assessed by health authorities as moderate to severe, he/she will 

follow guidelines at :

https://www.mohfw.gov.in/pdf/FinalGuidanceonMangaementofCovidcasesversion2.pdf. 



6.1.5. The rapid response team of the concerned district shall be requisitioned and will 

undertake the listing of contacts. 

6.1.6. The necessary actions for contact tracing and disinfection of work place will start once 

the report of the patient is received as positive. The report will be expedited for this purpose. 

7. Closure of workplace :

 In case any officer or staff is found Corona Positive (+ve), following protocol shall be adhered to:

(a)  If there are one or two cases reported, the disinfection procedure will be limited to places/areas 

visited by the infected person in past 48 hrs. There is no need to close the entire office building/halt 

work in other areas of the office and work can be resumed after disinfection. 

However, if there is a larger outbreak, the entire building will have to be closed for 48 hours 

after thorough disinfection. All the staff will work from home, till the building is adequately disinfected 

and is declared fit for re-occupation. 

(b) All the Officers and Staff visiting the residential chamber or residence of the Hon'ble Judges shall 

undergo Covid test as per the directives of Health Authorities.

(c) With a view to rule out even extremely remote chances of being infected with Corona virus, officers

or staff in the entire cadre of the infected person shall undergo Covid test.

(d) All the sections, offices or places visited by the infected person in discharge of his duty shall be 

assessed by the Court establishment considering the nature of the work assigned to the infected 

person. All the persons visiting or working in those places shall also undergo Covid test and 

precautionary measures like self-isolation, self-quarantine etc. shall be adopted.



Annexure-B

ekLd ,oa nLrkusa dSls igus

¼1½ ck¡g dks eksM+sA 
¼2½ lSfuVkbtj dks vius gFksyh ij j[k dj leku :i ls vius gFksyh ls 6^^ mij
rd yxk;sA 
¼3½ lSfuVkbtj ds lq[kus dh izfr{kk djsaA 
¼4½ ,d ckj esa  ,d nLrkusa  dks  ysa]  nLrkus  esa  gok Hkjs  vkSj /khjs&/khjs  gkFk ij
p<+k;sA 
¼5½ iqu% lSfuVkbtj dks vius gkFk esa yxk;s vkSj lSfuVkbtj ds lq[kus dh izfr{kk
djsaA 
¼6½ ekLd@Qsl f'kYM dks vius psgjs ij yxk;sA 
¼7½ ekLd dks dSls igus] fp= esa fn;s x;s] funsZ'k dk ikyu djsaA

Lkko/kkuh

¼1½ izkjEHk esa] lSfuVkbtj mi;ksx djus ls iqoZ] vki ;g lqfu'pr djsa fd vkidh
gkFk lkQ gS vkSj ;fn laHko gks rks izfØ;k ds vkjEHk ls vius gkFk dks /kks ysaA 
¼2½ nLrkus dks 'kfDr iwoZd u [khapsA 
¼3½ QVs nLrkus dks dHkh u igusA 
¼4½ tc nLrkus igus gks rks njokts ds dqaMh] ckFk:e ds dqMh u Nq;s] tks cgqr ls
yksx }kjk mi;ksx fd;k gks ldrk gSA 
¼5½ ;fn lafpdk dks ckj&ckj ys tkus esa O;Lr gks rks nLrkus dks nks&rhu ?kaVs ds
ckn cnysA 

ekLd ,oa nLrkus dks dSls gVk;s

¼1½ vius gkFk] nLrkus ij lSfuVkbtj j[ks vkSj gkFk ij leku :i ls yxk;sA
¼2½ lSfuVkbtj ds lq[kus dh izfr{kk djsA 
¼3½ nLrkus dks /khjs /khjs gVk;sA 
¼4½ nLrkus dks dwM+snku esa lqjf{kr :i ls QsadsA
¼5½ iqu%  lSfuVkbtj dks  vius  gkFk  ij  j[k  dj gFksyh  ls  6^^  bap  rd mij
leku :i ls yxk;sA 
¼6½ ekLd dks gVk;s vkSj dwM+snku esa lqjf{kr :i ls QsadsA 
¼7½ lSfuVkbbtj dks vius gkFk esa j[ks vkSj leku :i ls gFksyh ds N% bap mij

rd yxk;saA 




















































